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An Act to extend of the High Court of Mysore 

therewith. 
to the Stato of nd to provide for matters connected 

BE it enacted by ~ar l iamebt  as  follow^ :- 
1. Short title and This Act may be called the 

Mysore High Court to Coorg) Act, 1952. 4 
Central Government 

(a) "appointed day" 
(2) of section 1 for the 

(b) "Coorg Order" me Madras High Court (Extension of 
Jurisdiction to Coorg) Orde , made by the Governor General on 
the 28th day of February, 

(c) "proceeding in 
proceeding from, or in 
any eourt or tribunal1 w 

3. Extension of jurisdiction 
of the jurisdiction oli Ha.&' 
expressly provided in any 

dispose of, any proc 
tion is exercisable 
specified in the Sc 

. 4 .  Transfer of pen 

conferred on it by this Act. 
5. Effect of orde 

order in any procee 



(Extensiosz of Jurisdictio% [ACT LXXII or 19621 
Coor y) 

% 
by the High Court at dras shall, for all purposes have effect, no% only 
as n judgment, decree rder of that court, but also as if i t  were a judg- - 

ment. decree or orde e by the High Court of Mysore in the exeraiser 
of the jurisdiction confeked on it by this Act. 

6.. Amendment of c; tain enactments.-The enactments specified in 
the schedule shall be ambded in the manner specified therein. 

7. (loorg Orcier to ceasejito have edect.--As from the appoinfed day, the 
Coorg, Order shell cease to Fave effect. 

?% 

'ffCEl SCHEDULE 

(bee section 6) 
1 

I. Tho Indian Divorce Act, 1869 (Iv?. 
of 1869) . . . . I n  sub-clause (e) of alsu3e (1) of sea- 

tion 3, for the words "the High Ootrrt 
% at  Madras" the worda "the Bigh court \ of Myaore" shall bo substituted. 

2. The Indian Stamp Aot, 1899 (I1 i 
of 1899) . . . . In olause (e) of sub-section (1) of see- 

\ tioa 57, for the words "the High Oowt 
a t  Madras" the words "the High Court 
of Mysore " shall be snbstitutad. 

3. The Indian Patents and Designs 
Aot, 1911 (11 of 1911) . I n  sub-olauae (8) of clause (7) of wstion 

\ 2, for the words "the High Co-lrt at  
Madras" the worda "the High Court of 

pyaore" shall be #ubstitute&. 

4. The Offioial Trustees Aot, 1913 
(TIoflQ13) . . . 

r a p  the words '<the High Courb of 

5 ,  Tho Ad~ninistrator Cenoral'a Aot, 
1913 (TIIof 1913) . . (8) of clause (12) of sec- 

e word8 "the High ,hurt  I 
! " the words "the High Court I ' shall be substituted. 


